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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

M.A. NO. 131/2024
IN
ORIGINAL APPLICATION NO. 246/2023

IN THE MATTER OF;
SATYANARAYAN SINGH

...APPLICANT
VERSUS
FOREST DEPARTMENT, FIROZABAD & ORS,
...RESPONDENT(S)
INDEX
S. No. PARTICULARS P. No.

1. ACTION TAKEN REPORT/ AFFIDAVIT ON BEHALF
OF DIVISIONAL FOREST. OFFICER, FIROZABAD,
UTTAR PRADESH IN COMPLIANCE OF THE ORDER
DATED 09.12.2024

2. A COPY OF NOTICE DATED 29.06.2024 1S
ANNEXED HEREIN AS ANNEXURE R1

3. TRUE COPY OF THE NOTICE DATED 05.10.2024 IS
ANNEXED HEREIN AS ANNEXURE R2

4. TRUE COPY OF THE LETTER DATED 28.10.2024 TO
SUB DIVISIONAL FOREST OFFICER AND OF THE
LETTER DATED 28.10.2024 FOR VERIFICATION
REPORT IS ANNEXED HEREIN AS ANNEXURE R3

i TRUE COPY OF THE LETTER DATED 18.12.2024
HAS BEEN ANNEXED HEREIN AS ANNEXURE R4
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0.

TRUE COPY OF LETTER DATED 21.12.2024 HAS
BEEN ANNEXED HEREIN AS ANNEXURE R5

THE PHOTOGRAPHS OF THE SAID PLANTATION IS
ANNEXED HEREIN AS ANNEXURE R6

THROUGH COUNSEL
o

BHANWAR PAL SINGH JADON |
STANDING COUNSEL FOR THE STATE OF U.P.
NATIONAL GREEN TRIBUNAL, NEW DLEHI
EMAIL- bhanwar(9jadon(@email.com

DATE: 17.01.2025
PLACE: NOIDA

(¥ Scanned with OKEN Scanner



56

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

M.A. NO. 131/2024
IN
ORIGINAL APPLICATION NO. 246/2023

IN THE MATTER OF:
SATYA NARAYAN SINGH

...APPLICANT
VERSUS
FOREST DEPARTMENT, FIROZABAD & ORS.
...RESPONDENT(S)

ACTION TAKEN REPORT/ AFFIDAVIT ON BEHALF OF DIVISIONAL
FOREST OFFICER, FIROZABAD., UTTAR PRADESH IN
COMPLIANCE OF THE ORDER DATED 09.12.2024 '

I, VTwasH NAYAK , aged about 3Y years, S/lo  Shri
%w AN KuMAR, NAYAK posted as Divisional Forest Officer, Firozabad, Uttar

~ /.(" "\

{‘i/(.f \\' xml?tadesh do hereby solemnly affirm and state as under:

1\(-‘

O

n

{\\J ,43
);7 qat I, VEASH NAay AR | Divisional Forest Officer, Firozabad,

\.

\’L § g Uttal Pradesh, am fully conversant with the facts of the case and am

competent and authorized to swear the present Affidavit.

2. That the grievance raised in the present Original Application, filed by the
applicant, Satya Narayan Singh, pertains to the complaint regarding the
felling of 14 Neem Trees by Mr. Rajkishore, Ram Singh and Man Singh
illegally in violation of order dated 08.05.2015 passed by Hon’ble Supreme
Court in W.P (¢) no. 13381/1984 titled as M.C. Mehta Vs. Union of India
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and Ors., and directions issued by this Tribunal along- with the

environmental norms.

. That vide judgement dated 28.05.2024 of this Hon’ble Tribunal, the
Original Application was disposed of with directions to the Deponent to
issue notices to identified individuals to conduct compensatory plantations
in the next rainy season or as otherwise directed by the undersigned. The
relevant paragraphs of the judgement are stated as below:

“23. Accordingly, in exercise of powers under Sections 14 and 15
read with Section 33 of the NGT Act the following direction is
issued subject to suitable amendment of the Ulttar Pradesh Tree
Protection Act, 1976 that every person found to have illegally
felled, cut, removed or disposed of any tree shall be bound to plant
and tend for 05 years two trees in place of every tree in the area,
from where such tree ha@w been felled, cut, removed or disposed by
him in the next following rainy season within his land in the
vicinity or within such extended time and at such place as the

Divisional Forest Olfficer concerned may allow and in case of

default by such person the Divisional Forest Officer shall be
entitled to cause trees to be planted and recover the cost of
plantation from such person as arrear& of land revenue in
accordance with law.

24. In view of the above present Original Application is disposed of
with direction to the Divisional Forest Officer, Firozabad to issue
notices to above mentioned persons requiring them to carry out
compensatory plantation as directed by this Tribunal in the next
Jollowing rainy season within their land in the vicinity or within
such extended time and at such place as the Divisional Forest

Officer, Firozabad may allow and in case of default by them to

(W
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cause trees to be planted and recover the cost of plantation from
such person as arrears of land revenue in accordance with law and
Jile his Action Taken Report.

25. Action Taken Report be filed by Divisional Forest Officer,
Firozabad within six months before the learned Registrar General,
National Green Tribunal, Principal Bench, New Delhi who may, if
necessary, put up the matter before the Bench for further

directions.”

4. That this Hon’ble Tribunal vide order dated 09.12.2024 in Misc Application
No. 131 of 2024, further directed the undersigned to take necessary actions
and file an Action taken Report. That the relevant part of the order dated
09.12.2024 is given below:

“5. Show cause notice be issued to the Divisional Forest Officer,

Firozabad requiring him to file report showing action taken by him

in compliance of Judgment dated 28.05.2024 and also to show

cause as to why order for his prosecution be not passed by this

Tribunal.”

5. That it is humbly submitted before the Hon’ble Tribunal that the Deponent
has taken the previous order dated 28.05.2024 with utmost sincerity. The
Deponent has immediately taken action in compliance of directions issued
by the Hon’ble Tribunal. However, it is regretfully admitted that the filing
of the Action Taken Report by the Deponent was delayed due to the
inadvertent reasons. Nonetheless, it is submitted that with regards to the
issuance of notices to the person who has defaulted, recovery of cost and
the plantation of trees, the compliance of the directions has been done by
the Deponent. The actions taken by the Deponent are as stated below for

the kind perusal of the Hon’ble Tribunal. @_)

(¥ Scanned with OKEN Scanner



59

6. That it is submitted before the Hon’ble Tribunal that the present matter
pertains to the illegal felling of 14 neem trees from the Gatta no. 793 and

794. With regards to the illegal felling of the trees, following actions have

been taken against the defaulters-

L. 02 trees of Neem (Azadirachta indica) were illegally felled on
19.01.2015 by Raj Kishore and Ram Singh. On 13.04.2017 land
ownership was transferred by Raj Kishore and Ram Singh and others
in favour of Sanju Devi wife of Veenesh Kumar and others vide sale
deed dated 13.04.2017 in which 13 Neem trees were mentioned to be
standing on the land sold.

1. 03 Neem trees were illegally felled on 27.02.2023 by Veenesh

Kumar, and 09 trees were illegally felled in earlier years.

f*/l"b‘ Uop\:”’g%;» s Forest Range case no. 06/Firozabad/2014-2015 was booked against
J ;;",),'; Raj Kishore and Ram Singh and Forest Range Case no.

\ 03'\ 16/Firozabad/2022-2023 was booked against Veenesh Kumar and

l/ complaints were filed against them in the Court of Hon’ble Chief

Judicial Magistrate Court, Firozabad which are under consideration.

7. That in accordance with the order passed by this Hon’ble Tribunal dated
28.05.2024, the defauiters were directed through notice dated 29.06.2024
issued by the Office of Divisional Forest Officer, Firozabad, that 28 trees
should be planted as compensation for the illegal felling of 14 trees in the
said land and maintain those plants for 05 years, and get it verified from the
Forest Department, Firozabad. In view of which no action was taken by the

defaulters.

A copy of notice dated 29.06.2024 is annexed herein as ANNEXURE R1. @_}

(¥ Scanned with OKEN Scanner



60

8. That thereafter, the Authorized Officer / Divisional Director Social
Division, Firozabad again dirccted through notice dated 05.10.2024 that
they should plant 28 trees in compensation of the 14 trees in the said land
and maintain those plants for 05 years. That if the defaulter is not able to
plant the trees, then an amount of Rs. 54,900/- (Rupees Fifty Four
Thousand Nine Hundred only) for planting the said 28 trees and their
maintenance for 5 years, be deposited in the office of Regional Forest
Officer, Firozabad. However, no action was taken by the defaulters even

after the issuance of the said notices.

True copy of the notice dated 05.10.2024 is annexed herein as

ANNEXURE R2.

.’-S“’é%.b "E 1at in pursuance of the said notice, a letter dated 28.10.2024 was issued to

Olf JEdl _;the Sub Divisional Forest Officer, Firozabad for on-site verification. In
SV 640;., X v

=7 ':‘_'j—'."comphance of the same, the Sub Divisional Forest Ofﬁcer, Firozabad

visited the site and submitted the verification report vide letter dated
28.10.2024 whereby it was informed that the said persohs have not planted

any tree saplings in the said land.

True copy of the letter dated 28.10.2024 to Sub Divisional Forest Officer
and of the letter dated 28.10.2024 for verification report is annexed herein

as ANNEXURE R3.

10.That the Authorized Officer / Divisional Director Forestry Division,
Firozabad, vide letter dated 18.12.2024, sent yet another notice to the
defaulters. That the notice instructed the defaulters to plant 28 trees in

compensation of the 14 illegally fell trees within the land and ensure their

O
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maintenance for a period of five years. That the defaulters must obtain
verification of the plantation and maintenance from the Forest Department,
Firozabad, to confirm compliance with the directions issued. That if the
defaulter 1s unable to undertake the plantation and maintenance as directed,
they shall deposit a sum of 254,900/~ (Rupees Fifty-Four Thousand Nine
Hundred Only) with the office of the Regional Forest Officer, Firozabad.
That upon receipt of the said amount, the Forest Department, Firozabad,
shall undertake the planting and maintenance of the 28 trees for a period of
five years to ensure compliance with the order passed by the Hon’ble

Tribunal.

True copy of the letter dated 18.12.2024 has been annexed herein as
p ,,;é’f\‘d‘ *ANNE}\URE R4.
(@ ’K A2 )ﬁ”}

= \'cn }ﬁy 5 |
3 ﬁ‘ "\fl’ﬁé pertinent to note here that in response to the notice sent vide letter

’r
\ ‘ n

i 'L' dazcd 18.12.2024, by the Authorized Officer/ Divisional Director Forestry

~

Division, Firozabad, the defaulters expressed their inability to plant 28
saplings and maintain them for five years. That the defaulters in compliance
with the directions issued by the Hon’ble Tribunal and the notices issued by
the Office of the Deponent, deposited an amount of ¥54,900/- (Rupees
Fifty-Four Thousand Nine Hundred Only) in the office of the Regional
Forest Officer, Firozabad. ’

12.That the Divisional Forest Officer, Social Forestry Division, Firozabad was
informed that the defaulters have deposited amount of ¥54,900/- (Rupees
Fifty-Four Thousand Nine Hundred Only) through challan no. 8782-00-
103-01-01. vide letter dated 21.12.2024. That the Divisional Forest Officer

was also informed regarding the plantation of 28 saplings at JV Inter

-
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/ College, Alinagar Kenjra, Firozabad and conduction of irrigation for the

/ survival of the saplings.

True copy of letter dated 21.12.2024 has been annexed herein as

( ANNEXURE R5.

13.That it is humbly submitted before the Hon’ble Tribunal that the Forest
Department has fully complied with the order dated 28.05.2024 and
09.12.2024 passed by this Hon’ble Tribunal. Plantation of 28 saplings at JV
Inter College, Alinagar Kenjra, Firozabad has been carried out from the
compensation paid by the defaulters and the said plants will be looked over
by the Forest Department for their survival. Plantation of 15 necm

A .

PRSI - “(Azadirachta indica) trees, 05 As hok (Saraca asoca) trees, 05 Gulmohar
r'fji/,«fm”ol‘,\g,

o g

; A
S0 c'»"gefom\ regia) trees, and 03 lasoda (Cordia dichotoma) trees have been

G / d )
e %’ Z@c‘fnued out.

The Photographs' of the said plantation is annexed herein as ANNEXURE

R6.

14.1t is germane to note that to ensure the success of plantation, healthy plants
of different species have been planted in H.D.P.E. Tron Support Tree guards.
That the said plantation will be inspected by the Regional Forest Officer
once in every month, by the Sub Divisional Officer once in three months

and by the Divisional Director at least twice a year.

15.That this Hon’ble Tribunal had directed to file an Action Taken Report
within six months from the date of passing the order dated 28.05.2024. That
the Forest Department has fully complied with the order in regards to

collecting an amount of 354,900/- (Rupees Fifty-Four Thousand Nine
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/ Hundred Only) from the violators and by planting 28 saplings at JV Inter
College, Alinagar Kenjra, Firozabad.

16.That the Deponent tenders an unconditional apology before the Hon’ble
Tribunal for the delay in filing of the Action Taken Report in compliance of
the directions issued by the Hon’ble Tribunal. The Deponent further assures

that such a delay will not occur again, and this was an isolated incident.

)} __;,. AF. I state that everything stated above has been stated by me in my official

capacity on and derived from the official records and I state that nothing

QL

wDEPONENT
qHioe @l SR
odaare -

material has been concealed therefrom.

VERIFICATION

— ~
Verified at ﬁ’;},.@_%;\ on this ); day of Jouwwu~f 2025,

that the contents of the above affidavit from paragraphs“{ to 18 are

believed to be true and correct to the best of my knowledge and belief.

A9 %) No part of it is false and nothing material has been concealed therefrom.
\ {
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ANNEXURE R1

TN PR/ yriig R, T aifat A, BRI
T 743 /953 R : RRIE 29 . 2024

Arfed
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M ANNEXURE R2

TG ST/ yorfi v wrfies aifie T4, feromare

THE 1226353 R - Rreorare 05 arFgar, 2024
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ANNEXURE R3
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ANNEXURE R6

Before Plantation

During Plantation

After Plantation







